‘New Delhi this the 1st Day ef Auqust, 1994,

Hen'ble Mr,Justice S,K, Dhaen, Acting Chairman

- Sh, Shyam Lal,

Cantrzl Administrative Tribunal
Principal Bench, Nsu Delhi,

-161/94 in
0A=2592/90

Hon'tble Mr, B, M, Dheundiyel, Member(A)

S/e Sh, Hira Lal,
R/e 97-A/CA Bleck,
Hari Nagar, . ‘
New Delhi, Petitiener

(sh, M,K, Gaur, prexy ceunsel fer Sh,V,P, Sharma)

‘ver susg

1¢ Sh, M,B, Kaushal,
The Cemmicssiencr of Pelice,
Hg,Delhi Pslice,I,P,Estate,

2. Sh, N, N, Bhera,
The Secretary te the Gevt,
Ministry ef Heme Affairs,
Neu Delhi, ‘ Respendsnt s

ORDER (ORAL)
delivered by Hen'ble Mr,Justice S, K.Dhasn,Acting Chairman

The complaint is that the directiens given by
us in 0. A, Ne, 2592/90 en 20,07,1993 have net besn cemplied ‘
with, An srder has been.ﬁassad en 29,06,94 drepping the
disciplinaly srecesdings ‘against the patitiansr.Csnsaquentiy,
the petitisner has bean paid the arréars of D,C,R, G5, eatec,
There is ne dispute regarding the ﬁuantum of Do C.R, G,
which 1is to be paid tb the petitienmer, The anly submissior
made by the learned prixy counsel fer the petitiencr is
that this Tribunal shall nom.auard interast fer ths delayed

payments made te hinm,

We had extenddd timg at ths insistance ef ths
respendents in the 0,A,, ts cemply with the dirsctisns
given by this Tribunal and time for deing s expired

on 15,2,94, In accerdance with the directisns given by
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this Tribunal, the raspendents.uera.required ts make

the necessary payments te the petitianer within a peried
of six wesks frem the date ef the passing ef the final
erder in the disciplinary prescesdings, Payments have besn
made to the petitisner in the menth of July, 1994, In
these circumstances, we do net censider it a fit case
For.awarding any interest te ths petitismer, The centempt
petitisn ié dispesed of,

Noticesissugd te the respendents are di scharged,

Ne costs,
(B. N, DHOUNDIYAL) (s.xiggnaom)

MEMBER(A) ACT ING CHAIRMAN
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